
IN THE CtNTRAL ADMINISTRATIVE TRIBUNAL HYDERABAO B 
/ 	N.A.NO.926 of 93 in O.A.Np.140 of 19 

Between 	 Dated: 25. 

1.1 The Chairman, Ordnance Factory Board, Govt'of -I 

	

of Defence, ZflKXflX&$PSSX 10/A, Auckland road, 	- 

2.1 The General Manager, Ordnance Factory Project, V 
Medak District(A.P) 

.LL' 	Applicants/R 

11 5/Shri. UaK.Chandra Bhushnam & 42 others 
Respondents/A 

Counsel for the Applicants 	: Sri. N.V.Ramana, Addl 

Counsel for the Respondents 	: Sri.' Y.Suryanarayanla 

CORAM: 
Hon'ble Mr.' Justice ¶J.Neeladri ReD, Vice Cha 
Hon'ble Mr. R.Rangarajan, Administrativef1em _, 

The Tribunal made the following order:— 

Heardil 
In the circumstances referred to the time is 

till 8.3.i994 as prayed for 	.i'..pt.s4äC ¶t& 	p_L-.'W 

(M.A0 is ordered accordingly.' 

I 

Copy to:— 
The Chairman, Ordnance Factory Board, Govt..o? India, ri1 
of Defence, 10/A, Auckland road, Calcutta—QOl.' 

2.1 The General Manager Ordnance Factory Project, Veddurna/ 
Pledak District(AiP.5 	 / 

3.1 One copy to Sri. N.Ai.Ramana, AUdi. CGSC, CAT, Hyd.  

4 	One copy to Sri. Y.Suryanarayana, advocate, CAT, .1-ti 
s 	One spare copy.! 	 ! 	C 
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IN THE 
C4,TPAL AE.ENI:OTPaTIVL. TRIWJNAL 
I - ERzj 	:aE;c 

THE NC 'BEE pjR. JUSTICE V.NEELADPI ro 
JI CE-CJ-JpJ RMAN 

THE HON' ELI. MBA. 

I 

AND 

	

THE IION'BLE MR,T,c31 	cLKfljR 

	

AND 
	MEMBER(J) 

THE HON' BEE MR tR.RANGAMJI :DLENnER(;) 

Datea; 

M.A/R A/CAN tc/ 
in 

O.A.No. 

Adm4ted nd Interim thrections 
issu d. 

Allo- a. 

of with directions 

Reje \ed/Orderoa 

No orde as to costs. 




